
 

©
Kerala Legislature Secretariat

2023

KERALA NIYAMASABHA PRINTING PRESS.



 

FIFTEENTH  KERALA  LEGISLATIVE  ASSEMBLY

COMMITTEE 

ON 

PUBLIC ACCOUNTS 

(2021-2023)

THIRTY SEVENTH REPORT

(Presented on 10th August, 2023)

SECRETARIAT  OF  THE  KERALA  LEGISLATURE 
THIRUVANANTHAPURAM

2023



 

FIFTEENTH  KERALA  LEGISLATIVE  ASSEMBLY

COMMITTEE

ON

PUBLIC ACCOUNTS

(2021-2023)

THIRTY SEVENTH REPORT

On

Action Taken by Government on the Recommendations contained in the Forty

Fifth Report of the Committee on Public Accounts (2006-2008)

838/2023.



 

                                  CONTENTS

Page

 Composition of the Committee                             ..         v        

 Introduction                                                                                           ..       vii

 Report                                       .. 1

 Appendices : 

Summary of Main Conclusion/Recommendation ..          19      

Annexure I .. 20   

Annexure II               ..          28

Annexure III .. 29 

Annexure IV  .. 31

Annexure V ..  34

Annexure VI                                                                                  ..          36

          AnnexureVII ..          42

           

               



 

COMMITTEE ON PUBLIC ACCOUNTS

(2021-2023)

COMPOSITION

Chairman :

Shri Sunny Joseph.

Members :

Shri  Manjalamkuzhi Ali

Shri  M.V. Govindan Master 

DR. K. T. Jaleel

Shri  C.H. Kunhambu

Shri  Mathew T. Thomas

Shri M. Rajagopalan

Shri  P.S. Supal

Shri Thomas K. Thomas

Shri  K.N. Unnikrishnan

Shri M.Vincent.

Legislature Secretariat :

Shri  A.M. Basheer, Secretary

Shri  P. S. Selvarajan, Joint Secretary

Shri Jomy K. Joseph, Deputy Secretary

Smt.Mable Antony., Under Secretary.



 

 INTRODUCTION

I, The Chairman, Committee on Public Accounts, having been authorised by
the Committee to present this Report, on their behalf present the Thirty Seventh
Report on Action Taken by Government on the Recommendations contained in
the Forty Fifth Report of the Committee on Public Accounts (2006-2008).

The Committee considered and finalised this Report at the meeting held on
12th July, 2023.

SUNNY JOSEPH,  
Thiruvananthapuram, Chairman,
10th August, 2023. Committee on Public Accounts.

  

                                                

  



 REPORT

This  Report  deals  with  the  Action  Taken  by  the  Government  on  the
recommendations contained in the 45th Report of  the Committee on Public
Accounts (2006-2008)

The   45th     Report of the Committee on Public Accounts (2006-2008) was
presented  in  the  House  on  17th March  2008.  The  Report  contained  15
recommendations  relating  to  Forest  and  Wild  Life,  Home,  Higher  Education,
Transport and Finance Departments. The Report was forwarded to government on
25-3-2008 seeking the Statements of Action on the recommendations contained in
the report and the final reply was received on 10-9-2020.

The committee Examined the statements of Action Taken received  from the
government at its meetings held on 22-9-2010, 1-8-2012, 15-5-2013, 27-8-2013,
23-7-2014, 30-11-2016, 17-10-2017, 18-9-2019, 22-4-2021 and 22-9-2021.

The  Committee was not satisfied with the action taken by the Departments
on the recommendation contained in Paragraph 54.  The recommendation, reply
furnished thereon and further recommendation of the Committee are included in
Chapter  I  of  this  report.   The  Committee  decided  not  to  pursue  action  on the
remaining  recommendations  in  the  light  of   the  replies  furnished  by  the
Government.  Such recommendations/comments and their replies are incorporated
in the Chapter II of this report.

CHAPTER I

RECOMMENDATIONS IN RESPECT OF WHICH ACTION TAKEN BY
THE  GOVERNMENT ARE  NOT SATISFACTORY AND  WHICH  REQUIRE
REITERATION

TRANSPORT DEPARTMENT

Recommendation

(Sl.No.12, para No. 54)

1.1  The Committee desires to know whether action has been taken against
those  officers  who  responsible  for  short  levy  of  additional  tax  amounting  to
Rs.2.76 lakh  which was due to the short assessment of the additional tax. 

838/2023.
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Action Taken

RTO Idukki

1.2  Accountant  General  (Audit)  in  its  inspection  of  Regional  Transport

Office, Idukki for the period 2001-2002 in Part II A Para II has - pointed out that

there is short levy of additional tax in respect of 495 NTVs for which tax collected

from 20-4-1999 to 14-9-2001.  The additional  tax from the above 495 vehicles

were collected only for a quarter instead for one year and thus resulted a revenue

loss of Rs.88,589/-. An amount of Rs.36,833/-has been collected from 217 vehicles. 

1.3   The balance amount be collected is Rs.51,756/- against 278 vehicles. All

the  vehicles  detected  by  the  Audit  are  non transport  vehicles.   There  is  every

possibility  that  most  vehicles  might  have  sold  or  transferred  to  other  offices.

However earnest effort is still going on to collect the remaining arrears.  All the

details have since been entered in the computer systems so that the arrear can be

collected as and when any service is rendered for the vehicle. Also it may be noted

that no Revenue Recovery steps can be initiated as the amount is below Rs.1000/-

for each individual case.

1.4     The short levy was occurred only due to mis-interpretation of mode of

calculation of Additional Tax for one quarter instead of one year by the counter

clerk.  No supervision was necessary  at that time.  Hence, there was no willfull

negligence or deliberate attempt on the part of any officers resulted in the short

levy.  In this connection, it is also reported that no disciplinary action was initiated

against the officers concerned.

1.5   In view of the above facts stated above this report may be accepted and

further action may be dropped.

RTO Kannur

1.6  29 Vehicles are involved in the Part II A Para IV of LAR 2001-2002

amounting to Rs. 82,788/-. Out  of this total due collected from 20 vehicles are

Rs. 52,803/-. Other vehicles mentioned in the list have completed an age of 15

years.  Objections are entered in the system and any service to these vehicles

will be done only after clearing dues.  
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Further Recommendation 

1.7   The Committee rejected the departments plea that audit objection

may be dropped in various cases and directed the department to continue the

collection of the amount due.

CHAPTER - II

RECOMMENDATIONS WHICH THE COMMITTEE DO NOT DESIRE

TO  PURSUE  IN  THE  LIGHT  OF  THE  REPLIES  FURNISHED  BY  THE

GOVERNMENT.

FOREST AND WILDLIFE DEPARTMENT

Recommendation

(Sl. No. 1, Para No.16)

2.1   The Committee requires the Department to inform whether the amount

due from KFDC has been settled.

Action Taken

2.2  An amount  of Rs.5,04,79,250.54/-  was  due from the Kerala  Forest  Development

Corporation  (KFDC)  to  Government.   As per G.O. (Rt.) No.4/ 2020/ F&WLD dated 5-1-2020,

Government  have  adjusted  the  amount  of  Rs.  5,04,79,250.54  (Rupees  Five  Crore  Four

Lakhs Seventy Nine Thousand Two Hundred and Fifty only) due from the  Kerala Forest

Development  Corporation to Government with the amount of  Rs. 5,42,36,375.72 (Rupees Five

Crore Forty Two Lakhs Thirty Six Thousand Three Hundred and Seventy Five Only) due to

the  Kerala Forest Development Corporation from Government, as recommended by

PAC (Annexure I).

Recommendation

(Sl.No.2,  Para No.17)

2.3  The Committee enquires whether the lease agreement with KSEB has

been fully executed and also whether the collection of balance amount due to the

department has been realised. 
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Action Taken 

2.4  The land   in  question was  transferred to  KSEB on 31-3-2006 much
before the draft lease deed was approved by the Government.  Though Divisional
Forest Officers were directed to sign the agreement on behalf of the Government
the KSEB declined to sign the same quoting several reasons.  KSEB has suggested
to amend some clauses of lease deed as these are against the interest of KSEB.
This issue is not only in Malayatoor  Division but also in various other divisions.
A High  Level  Committee  was  constituted  by  the  Government  as  per  GO(Rt)  No.
110/2010/PD  dated 18-5-2010 to sort out this issue.   In the meeting held on 8-9-2010,
the High Level Committee decided that KSEB should execute the lease agreement
subject to  the clauses relating to penal interests and claims of Forest Department
with  respect  to  penal  interest  from  KSEB,  in  consultation  with  Finance
Department, Law Department, Forest Department, Power Department and KSEB.
After execution of lease agreement the issue of reconciliation of the amount due
from KSEB to Forest Department  towards lease rent/lease rent arrears in lieu of
forest  land  diverted  and  the  amounts  due  from  Forest  Department  to  KSEB
remitted  as  seigniorage  value  can  be  discussed  and  settled.   A total  area  of
13825.9275 ha is under the possession of KSEB and amount due  as lease rent as
on 1-4-2011 is Rs. 53,68,30,342/-. Though a counter signed challan was issued by
the DFO, Malayattoor, the KSEB has not remitted the amount.  Hence it is decided
to convene another High Level Committee meeting to settle this issue.

Recommendation

(Sl No. 3,  Para No.18)

2.5   The Committee  asks  the  department  to  inform  the  latest  position
regarding the remittance of lease rent due from Plantation Corporation of Kerala
Limited. 

Action Taken

2.6   Plantation Corporation of Kerala Ltd. have already paid Rs.7 crore and
Rs.91 crore is outstanding.  The balance amount due can be considered only after
fixing lease rent.   The issue was discussed in the meeting held on 6-3-2012 at
Government level with representatives of PSUs in which it was decided that arrears
@ Rs.1300/ha has to be collected from PSUs and arrears to be remitted by them
soon.
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Recommendation

(Sl. No. 4,  Para 19)

 2.7   The Committee points out that though the court has directed the Public

Sector  Undertakings  to  convert  arrears  of  lease  rent  to  share  capital,   the

department  maintains  the  stand  that  such  move  was  not  considered.   The

Committee requires the department to give definite reply on the present position of

the issue.

Action Taken

2.8  The State Farming Corporation of Kerala has been remitting lease rent @

Rs. 1300 per hector per annum since 2004-05 onwards.  For settling the lease rent

arrears  for  the  period  from  1992-93,  to  2003-04  a  meeting  was  convened  at

Government level on  19-3-2012.  In the meeting the State Farming Corporation of

Kerala has requested to waive/adjust arrears of lease rent against the amount due

from  Horticorp  and  also  compensation  claim  of  State  Farming  Corporation  of

Kerala against transfer of Nilakkal Estate.  The possibility of the same is being

examined.  

Recommendation

(Sl. No. 10, Para No.43)

2.9 The  Committee  requires  that  Department  to  inform  about  the  latest

position of 19 cases. 

Action Taken 

2.10    a)  The original auctions were conducted on 17-12-2000, 20-3-2000

and 8-3-2000.  The ID proofs were verified during the time of auction but not seen

kept in the file now.

b)  The defaulters were timber merchants from Hunsur district Karnataka State.

They were not blacklisted.  They have not participated in any auctions conducted in

Wayanad district there after.  An  attempt was made by Assistant Wildlife Warden,

Sulthan  Bathery  by  conducting  enquiry  in  Hunsur  area,  but  failed  to  trace  the

defaulters as the address given by them at the time of auction was bogus.
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 c)    Several attempts were made by Wild Life Warden, Wayanad through the

District  Collector,   Wayanad  to  realize  the  Government  loss  of  Rs.11,06,070/-

through revenue recovery on the basis of which the Deputy Commissioner, Mysore

had deputed Deputy Tahasildar for revenue recovery on 18-11-2009.  The Deputy

Commissioner, Mysore has now informed that the address of defaulters is bogus

and hence revenue recovery is not possible.  

d)  Steps are being taken to instruct the Principal Chief Conservator of Forest & HOFF

to  ensure  that  adequate  safeguards  should  be  put  in  place  in  order  to  avoid

recurrence of such instances in future.

2.11    In the circumstances as stated above the report may kindly be accepted

and further action may kindly be dropped.

Further Recommendation 

2.12   The Committee observed that  the main reason for the failure to trace

out  the  defaulters  who participated  in  the  auction was  the absence of  their  ID

proofs in the File.  The Committee recommended to take urgent steps to find the

defaulters and also to take steps for  safely keeping the ID Proofs in order to avoid

recurrences of such  instances in future.  The Committee also recommended  to

take stringent action against the aberrant officers in this regard. 

Action Taken

2.13   As timber is now auctioned through E-Auction procedure,  through

MSTC and the ID  Proofs are obtained at the time of registration and filed. As this

process of registration has been centralized such instances will not be repeated in

future.

2.14   Several attempts were made by Wildlife warden, Wayanad and District

Collector,  to  trace  the  defaulters  and  recover  the  amount  by  way  of  revenue

recovery  through  the  Deputy  Commissioner,  Mysore.   But  the  Deputy

Commissioner has informed that the defaulters could not be traced as the addresses

were found bogus.  All, possible action had been   taken by the Department for

recovery.   The auctions were  conducted  in  the year  2000 when there  were  no

possibilities for verifications of ID Proof as done now.  The fact that the addresses
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were available shows that ID Proofs were  obtained.  Most of the aberrant  officers

have since retired and hence possibility of taking action against them at present is

considered not feasible.

2.15    In these circumstances as all possible action has been taken by the
department in this regard, it is requested that the para may kindly be dropped. 

Recommendation

(Sl. No. 14, Para No. 59)

2.16    The Committee requires the department to inform whether the amount of
Rs.29.5 lakh due to Forest Department from KFDC by way of Forest Development Tax
has been deducted from the subsidy payable to KFDC.

Recommendation

(Sl. No. 15, Para No.60)

2.17    The  Committee  understands  that  the  issue  regarding  the  excess
payment of subsidy to KFDC has not yet been settled.  The Committee requires
both the Finance and Forest  Departments to speed up the actions regarding the
settlement of the issue. 

Action Taken (for paras 59 & 60)

2.18  As per  the  recommendations  of  the  Public  Accounts  Committee
Government have examined the subsidy claims of Kerala Forest Development
Corporation towards supply of raw materials to the industrial concerns in the
State for  the period From 1997-98 to 2003-2004.  It  has been found that  an
amount of Rs. 26,56,745/- was due to KFDC over the years as subsidy from
Government.  At the same time it is also found that KFDC is owing an amount
of Rs.33.33 lakh to Government towards arrears of Forest Development Tax and
Sales Tax,  the major portion being Forest Development Tax.  After adjusting the
subsidy  claim of Rs. 26,56,745/- from the amount due to Government, it is seen
that an amount of Rs.6,76,255/- is further due from the KFDC.  Government
vide  G.O.(MS)8/11/F  & WLD dated  11-2-2011,  ordered  KFDC to  remit  the
amount to State account and KFDC has remitted the amount to the State account
under the head of account "0406-01-101-96-Receipt" from Forest Development Tax.
(Annexure II) 



8

HOME DEPARTMENT

Recommendation

(Sl. No.5, Para No.35)

2.19   Taking exception to the stand that the difference in amount of arrears

pending collection is negligible the Committee points out that the department has

to account for the difference in amount calculated by  Audit and that furnished by

the  department.  The Committee desires to know whether the actual amount to be

collected by the department has been recalculated.  The Committee requires the

Department  to  furnish  a  statement  regarding  the  latest  details  of  arrears  to  be

calculated  from  various  institutions  towards  the  cost  of  deployment  of  police

personnel.

Action Taken

2.20  The  actual  amount  to  be  collected  by  the  department  has  been

recalculated and the statement regarding the details of arrears of Bill of Cost to be

collected is shown in Annexure-III.

Recommendation

(Sl. No.6, Para No. 36)

2.21   The  Committee  understands  that  share  of  expenditure  incurred  on

Railway Police during the period between 1984-85 and 1991-97 has not been fully

realized/adjusted even after 8 years.  Expressing  dissatisfaction over  the casual

attitude shown towards the settling of the  amount, the Committee requires the

department to take immediate steps to settle the issue.

Action Taken 

2.22   During  the  last  several  years  Southern  Railways  did  not  paid  the

amount due to Police Department in full instead they adjusted the amount due to

them  from  various  departments  of  the  State  against  the  amount  due  to  Police

Department.   The  Additional  Chief  Secretary  (Home  & Vigilance)  convened  a

meeting of the concerned in this regard on 15-11-2007 and in the meeting it was

decided  not  to  adjust  the  amount  due  to  Southern  Railway  from  various
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Departments against the amount due to Police Department by Southern Railway

from 2008  onwards.  Regarding the settlement of pendency from 1988-99 onwards

it was decided the Departments concerned should remit the amount to Southern

Railways and they in turn return the amount so collected to Police Department.

Accordingly an amount of Rs.37,11,713/- remitted by PWD to southern Railway

has  been received in  the Police Department  during 2008.   It  was  also decided

regarding  the  pending  dues  prior  to  1998,  the  Departments  concerned  should

examine  the  matter  in  consultation  with  the  Southern  Railway.  A copy  of  the

minutes of the meeting is enclosed (Annexure IV).   Regarding the reimbursement

of the cost for the year 2007-08 Audit certificate has been furnished to Southern

Railway and the payment is awaited. 

FINANCE DEPARTMENT

Further Recommendation

2.23    The Committee suggested that if  the Finance Department has  not yet

issued  necessary  guidelines  for  settlement  of  pending  dues  to  Railways  from  the

departments  concerned and the pending  dues to  Police  Department  by Railways as

decided  in  the  meeting  dated  15-11-2007  between  the  Additional  Chief  Secretary

(Home & Vigilance) and Railway Authorities, the same should be emanated urgently.

Action Taken

2.24     In 2007, when this issue was taken up by Finance Department, the

remarks offered is as follows:  "The Administrative Department is informed that

the  statement  furnished  by  Southern  Railway  may  be  forwarded  to  concerned

Department/Autonomous bodies to verify the correctness of the amount and if the

details are found to be correct the concerned Departments/Autonomous bodies may

be requested to remit  the amount dues directly to  the Revenue Head of  Police

Department.  As it has been decided in the meeting held on 15-11-2007 that there

will  be no adjustments of dues to Police Department from 2008 onwards there

appears  no  question  of  issuing  general  instruction/guideline  in  this  regard.

Administrative  department  is  also  advised  to  look  into  the  dues  payable  by

Railways  for  periods  prior  to  1998  and  take  steps  to  recover  the  same  from

Railways if any amount is still outstanding"  Several meeting were conducted by

838/2023.
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Home Department and in the last  meeting held on 4-8-2016, it  was decided to

constitute a Committee consisting of representatives from Police, Railways, LSG

Departments  and  an  Audit  Officer  from  Finance.  Finance  Department  already

nominated Shri K. Ramesh, Audit Officer, State Audit Department, Housing Board

Office, Thiruvananthapuram and intimated the same to Home Department.

HOME DEPARTMENT

Recommendation

(Sl.No.7, Para No.37)

2.25    The Committee notes that there is no provision for charging interest

and penal interest  for delay in remittance of dues by beneficiary institutions the

Police Department is bearing unnecessary financial loss.  The Committee, therefore

recommends introduction of necessary provisions in the Rule/Manual of the Police

Department for levying interest and penal interest on belated payment of dues to

the department. 

Action Taken 

2.26    Government have introduced the following conditions for realizing

Bill  of  Cost  for  providing  Guard/Security  to  Government  institutions  and  to

private/commercial establishments vide G.O.(Ms)No. 35/2013/Home dated 8-2-2013.

i) No interest or penal  interest will be levied from Government Departments

and institutions for belated payment of Bill of Cost of Guard/Security provided by

Police Department.

ii) For providing Police Guard/Security to private establishments/ commercial

undertakings, those institutions need to make advance payment of the Bill of Cost

to the Police Department.

2.27    It was also ordered therein that necessary amendments to the above

effect will be made in the Rule/Manual of Police Department.

     A copy of the above said G. O. is also attached (Annexure V) 
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HIGHER EDUCATION DEPARTMENT

Recommendation

(Sl.No. 8, Para No.40)

2.28    The Committee opines that as the Government is still entrusting the

KBPS with work of printing of text books, the issue of sale proceeds of wastage

may  go  on  indefinitely  unless  an  appropriate  action  is  taken  to  address  it.

Prolonging the issue is not in the interest of the Government or of the society.  The

Committee therefore suggests that  action  be taken for an earlier settlement of the

issue through bilateral  discussions.

Action Taken

2.29    The Action Taken Report on para 40, 41 in the 45th  report had been

forwarded to the Accountant General for vetting the report on 20-8-2011.  The AG

has returned the ATR without vetting, pointing out the following defects. 

(1)   Documentary evidence for adjusting the sale proceeds of work paper up

to 31-3-2006 as per G.O.(Ms) 45/00/H.Edn. Dated 28-3-2000 was not available in

the Government file.

(2)  The orders finalizing the appeal was not filed by Government .

As  suggested  by  the  A.G.  Government  have  examined the  matter  and

modified  the G.O.(Ms)45/00/H.Edn dated 28-3-2000, by extending the period up

to 31-3-2006 as per G.O.(MS)No.141/14/H.Edn. Dated 20-3-2014.    Copy of the

order enclosed herewith Annexure VI.

Recommendation

(Sl. No. 9,  Para No.41)

2.30    The  Committee  requires  the  department  to  inform  whether  any

decision has been taken on the appeal against the  recovery of the amount of sale

proceeds of waste paper.  The Committee also requires the department to inform

the reason for dropping the proposal for converting KBPS into the Government

department.
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Action Taken

2.31    KBPS is  established  for  the  printing  of  text  books  and  the  paper

required for the printing is supplied by the Controller of Stationary free of cost.  As

per G.O.(P)No.17/76/H.Edn dated 17-2-1976 KBPS was specifically established

to run as a commercial unit.  Accordingly service conditions were brought under

the Workers Compensation Act 1923.  KSR cannot be implemented in KBPS as per

existing  provisions.  If KBPS is converted into a Government run printing unit,

MOA and the other relevant provisions of the Society will have to be amended and

the implementation of KSR will result in huge financial commitments which the

society will not be able to sustain.  Hence Government have decided not to convert

KBPS into a  Government run printing unit under the Department of Printing. 

2.32    Since the AG has directed Government to issue orders finalizing the

appeal, G.O.(Rt)No.2548/14/H.Edn. Dated 27-10-2014 has been issued rejecting

the request of Managing Director, Kerala Books & Publications Society.

TRANSPORT  DEPARTMENT

Recommendation

(Sl. No. 11, Para No.53)

2.33    The Committee learns that correspondence is on with other States

regarding short levy  of composite  tax on vehicles.  The Committee requires the

department to inform whether there has been any progress in realizing the short

levy  of  composite  tax.   The  Committee  also  desires  to  know  whether

computerization of the offices of the Motor Vehicles Department and that of check

posts has been completed.  

Action Taken

2.34     Even after repeated reminders no reply has been received from the

concerned  State  Transport  Authorities/  Transport  Commissioners  regarding  the

short collection of composite tax and the composite tax on multi axled vehicles.

Government convened a meeting of Transport Commissioners/ Secretaries of all

States on 6-3-2009 to sort out the issues arising out of collection of composite tax.

The  meeting  tentatively  decided  to  open  new  bank  crediting  the  amount  of
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composite tax.  Government of India is also contemplating an 'ex-payment' system

for collection of composite fee on national permits. The computerization of Motor

Vehicles Department and of Check Posts have been completed.

Recommendation

(Sl. No. 13, Para No.55)

2.35    The Committee requires the department to inform whether tax due on

the remaining 20 cases of wrong classification of  private service vehicles were

levied/collected.

Action Taken

R.T.Office,  Idukki

2.36     Accountant General in its inspection of Regional Transport Office,

Idukki for the period 2001-2002 in Part II A Para I, has pointed out that 12 vehicles

during the above period was classified as Omnibus for private use,  even though

these vehicles belongs to companies.  The final remarks is submitted herewith.

1.  KL.06.7999-  The  short  levy  of  Rs.4720/-  pointed  out  by  Accountant

General was collected on 4-12-2012 vide TR 5 Receipt No.126/45/2002.

2.  KL.06.A.5100- collected Rs.7300/- as balance tax for the period up to

30-9-2003 vide TR 5 Receipt No.6 dated 12-8-2003 and collected Rs.800/- vide

TR Receipt No.59 dated 12-8-2003.

3. KL. 06.A.5150- This Vehicle was registered in the name of M.E. Meeran,

Managing Partner, M/s Eastern Spices and Condiments, Adimaly.

2.37     In this connection it may be noted that Transport Commissioner, vide

Circular No.07/2000, based on the letter No. RT-11036/I3/1997/MVI dated 15-3-2000 of

Ministry of Surface Transport, New Delhi, classified that as per Section 2(29) of

Motor Vehicles Act 1988 any vehicle constructed or adapted to carry more than six

passengers excluding the driver may be categorized as 'omnibus'.  This letter also

clarifies that while considering the registration of such vehicles in the name of the

individual owner,  the same may be allowed under the category of 'Non Transport

Vehicles'  or  'Transport  Vehicle',  depending  upon  the  declaration  given  by  the

individual owner regarding their use.
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2.38    In this case, this vehicle is registered as omnibus for Private Use, in

the name of an individual based on the affidavit submitted by him declaring that

this vehicle is solely used for his personal purpose only.  

4. KL.06.A.5165 - Collected Rs.5840/- vide TR 5 Receipt No. 68/126/2002,

981/144/2002, and 99/144/2002 dated 19-12-2002.

5.  KL.06.A.5181-  This vehicle is  registered in the name of Shri Varghese

Cherian, Managing Partner,  Spices Trading Company, Adimaly.

2.39    In this  connection it may be noted that  Transport  Commissioner vide

Circular No.07/2000, based on the letter No.RT-11036/13/1997/ MVI dated 15-3-2000

of Ministry of Surface Transport, New Delhi classified that as per section 2(29) of

Motor Vehicles Act 1988, any vehicle constructed or adapted to carry more than six

passengers excluding the driver may be categorized as omnibus.  This letter also

clarifies that while considering the registration of such vehicles in the name of the

individual owner, the same any be allowed under the category of 'Non Transport

Vehicle  or  Transport  Vehicle'  depending  upon  the   declaration  given  by  the

individual owner regarding their use. 

2.40    In this case this  vehicle is registered as omnibus for private use, in the

name of an individual based on the affidavit submitted by him declaring that this

vehicle is solely used for his personal purpose only. 

6. KL. 06.7997  -  The short  collection of Rs. 4720/- pointed out by  Accountant

General was collected vide TR5 Receipt No. 45/126/2002/ dated 4-12-2002.

7.    KL.06.A.5186 -   Collected Rs.8190/- vide TR 5 No.60/04/2003 dated 2-4-2003

and then classified as Transport Vehicles (PSV).

8. KL. 06.A.5087 - This vehicle was registered  in the name of Dr. Kripa

Jacob, Medical Officer,  Tata Tea Limited, Munnar 

2.41     In  this  connection it  may be  noted that  Transport  Commissioner vide

Circular No. 07/2000, based on the letter No. RT - 11036/I3/1997/MVI dated 15-3-2000

of Ministry of Surface Transport, New Delhi, classified that as per section 2(29) of
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Motor Vehicles Act 1988, any vehicle constructed or adapted to carry more than six

passengers excluding the driver may be categorized as omnibus.  This letter also

clarifies that while considering the registration of such vehicles in the name of the

individual owner,  the same may be allowed under the category of 'Non Transport

Vehicle  or  Transport  Vehicle'  depending  upon  the  declaration  given  by  the

individual owner  regarding their use.

2.42     In this case, this vehicle is registered as omnibus for private use, in

the name of an individual based on the affidavit submitted by him declaring that

this vehicle is solely used for his personal purpose only.  

9. KL.06.A.5233 -  This vehicle was registered in the name of Dr. Paulose,

Navajyothi Ayurvedic Hospital, Adimaly.

2.43     In this connection it  may be noted that Transport Commissioner vide

Circular No.07/2000, based on the letter No. RT-110336/I3/1997/MVI dated 15-3-2000

of Ministry of Surface Transport,  New Delhi classified that as per section 2(29) of

Motor Vehicles Act  1988, any vehicle constructed or adapted to carry more than

six passengers excluding the driver may be categorized as omnibus.  This letter

also clarifies that while considering the registration of such vehicles in the name of

the  individual  owner,   the  same  may  be  allowed  under  the  category  of  'Non

Transport Vehicle or Transport Vehicle' depending upon the declaration given by

the individual owner regarding their use.

2.44     In this case, this vehicle is registered as omnibus for private use, in

the name of an individual based on the affidavit submitted by him declaring that

this vehicle is solely used for his personal purpose only.  

10.  KL.06.A.5285 - This vehicle was registered in the name of one Jaya

Prakash, Tata Tea Limited, General Hospital, Munnar.

2.45     In this connection it may be noted that Transport Commissioner   vide

Circular No.07/2000, based on the letter No. RT-11036/I3/1997/MVI dated 15-3-2000

of Ministry of  Surface Transport, New Delhi, classified that as per Section 2(29)

of Motor Vehicles Act 1988, any vehicle constructed or adapted to carry more than
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six passengers excluding the driver may be categorized as Omnibus. This letter

also clarifies that while considering the registration of such vehicles in the name of

the  individual  owner,  the  same  may  be  allowed  under  the  category  of  'Non

Transport Vehicle or Transport Vehicle' depending upon the declaration given by

the individual owner regarding their use.

2.46    In this case, this vehicles is registered as omnibus for private use, in

the name of an individual based on the affidavit submitted by him declaring that

this vehicle is solely used for his personal purpose only.  

11.  KL.06.A.5365- Collected Rs. 6300/- vide TR 5 Receipt No.9/I02/2002

dated 24-9-2002 being the short collection upto 30-9-2002.

12.  KL.06.B.195 - This vehicle was registered in the name of  one sister

Tessy Maria, D. M. Convent,  Marayoor.

2.47      In this connection it may be noted that Transport Commissioner vide

Circular No. 07/2000, based on the letter No. RT.11036/I3/1997/MVI dated 15-3-2000

of Ministry of Surface Transport, New Delhi classified that as per Section 2(29) of

Motor vehicles Act 1988, any vehicle constructed or adapted to carry more than six

passengers excluding the driver may be categorized as omnibus.  This letter also

clarifies that while considering the registration of such vehicles in the name of the

individual owner, the same may be allowed under the category  of 'Non Transport

Vehicle  or  Transport  Vehicle',  depending  upon  the  declaration  given  by  the

individual owner regarding their use.

2.48    In this case, this  vehicle is registered as omnibus for private use, in

the name of an individual based on the affidavit submitted by him declaring that

this vehicles is solely used for his personal purpose only.  

RT Office Kannur

2.49   Direction has been already issued to registered owner of KL.13.G.5283

to reclassify the vehicle as PSV and to remit the balance tax.  Since, the vehicle is

providing  service  of  Mobile  Dispensary  for  Beedi  Workers  Welfare  Fund,

Nileswar,  Kanhangad,  enquiry  has  been  conducted  through  Joint  Regional

Transport Officer,  Kanghangad.  He has reported that the vehicle is now used as
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mobile Dispensary for Beedi Workers Welfare Fund.  Hence, direction has been

issued to Joint Regional Transport Officer, Kanghangad to seize the RC of the vehicle

and forward to the office of the Motor Vehicles Department for further action. 

RTO Wayanad

2.50    During the Local Audit Enquiry for 2001-2002 short collections of tax
were reported in respect of the PSV.  Among them the Registered Owners of five
vehicles having numbers KL.12/4041,  KL.12/7418, KL.12.A/1588,  KL.12A/4839
and KL.12A/2649 approached the Hon'ble High court of Kerala by filing original
petitions  and  Hon’ble  High  Court  on  31-10-2002  and  21-1-2002  in  O.P.Nos.
9412/2002 and 34865/2002(A) declared that congregations owned by the priests
and nuns are only religious so they cannot  be said to be involved in any trade or
business, their vehicles can be treated as omnibus for private use as the private
service vehicles means " Motor Vehicles" used for the purpose of carrying persons
or  in connection with his trade or business.  At the behest of the above decrees of
the Hon'ble High Court the above vehicles owned by the congregations are treated
as omnibus for Private Use.

2.51   The  Hon'ble  High  court  pronounced  the  judgement  in  O.P.No.
34865/2002 (A) on the basis of the judgment in O.P.  No. 9412/2002 placed as
annexure VII to this report.

FINANCE DEPARTMENT

Recommendation

(Sl. No. 15, Para No. 60)

2.52   The  Committee  understands  that  the  issue  regarding  the  excess
payment of subsidy to KFDC has not yet been settled. The Committee requires
both the Finance and Forest  Departments to speed up the actions regarding the
settlement of the issue.

Action Taken

2.53     Finance Department has examined in detail the excess subsidy claim
of  KFDC based  on  the  figures  furnished   by   Forest  Department.     Finance
Department had observed that the net subsidy amount due to the Corporation was
Rs. 26,56,744/- A Sum of Rs.33.33 lakh was due from KFDC as Sales Tax and
Forest Department Tax.  As per G.O.(MS) No.8/2011/F & WLD dated 11-2-2011,

838/2023.
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Government had ordered that KFDC should remit the balance amount of
Rs. 6,76,255/- due to Government by way of taxes, to the head of account
" 0406-01-101-96-Receipt " from Forest Development Tax.  It was also
ordered that the CCF(D) should take necessary steps to get an amount of
Rs.26,56,745/-  adjusted  from  the  head  of  account  "2406-01-800-72-
subsidy towards loss incurred by KFDC by supply of raw materials to
industries in the state" with contra credit to the receipt head  of account
"0406-01-101-96-Receipt,  from Forest  Development  Tax" after  obtaining
necessary additional  funds under the head of account "2406-01-800-72-33-
subsidies(NP)"  from Government so that there will not be any cash out
flow from Government. Accordingly  an amount of Rs.26,56,000/- was
provided under the head of account "2406-01-800-72-33-subsidies (NP)"
to carry out the accountal adjustment by contra crediting the amount to
"0406-01-101-96-" KFDC has remitted the amount of Rs.6,76,255/- to the state
account  under  the  head  of  account  “0406-01-101-96-Receipt”  from  Forest
Development Tax.

Thiruvananthapuram,                                                                 Sunny Joseph,

10th August, 2023.                                                                            Chairman,

                                                                                 Committee on  Public Accounts.
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APPENDIX

Summary of Main Conclusion / Recommendation

Sl.
No.

Para No. Department
concerned

Conclusion / Recommendation

1 1.7 Transport
The Committee rejected the departments

plea that audit objection may be dropped

in various cases and directed the

department to continue the collection of

the amount due.
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Abstracl

Forest & Ylildliie Departnreri - The antoutrl ciue 1o Gover:rnrenl frort lier ala

Forest Dei'elopneni Colpo:'ation and lite ar'ltount due 1o Ilerala Forest

Developurerri Corporaticn fl om Gover-nnleni - -6,djlistillg of - sanciio:reci - Olders
issued.

FOREST & \\/ILDLIFE (D) DEPARTi\ftrNT
G.O.(Rt)No.a/2020/F&\4/LD Dated,Thiruvanalrhapuranr 05/01/2020

Read:- l)
2)

3)

4)

s)

6)

7)

8)

e)

IO

iI

12

G.O.(RD No.56/89iF&\VLD dated 24101 I 1989.

G. O. (Rt) N o.423 I 92/F &\\rLD dated 20 I | 1 I 1992.

G.O.(R0 No. 438/94/F&WLD dated 2711011994.

G.O.(Rt) N o. 457 l94lF &WLD dated 101 1 1 I 1994.

G. O.(R0 N o. 29219 5lF &WLD dated 03/08/ I 99.

G.O.(Rt) No. 44197/F&WLD dated 02t0'il199i.

G.O.(R0 No. 298t91IF&WLD dated 16t08fi991.

G.O.(Rt) No. 20196/F&WLD dated t6/0111996.

G.O.(MS)No.2l2002lF& WLD dated 05101 120C2.

G.O. (lt4 S)1tJo.25I2003/F&WLD dated 1 5 I 05 t2003.

Tire 44'h Annual leporl 2017-13 ol the Iieraia ForesI Developme:r1
Corporatior.r.

Government Letter l{o. 7 3 1 1 I C2 I 97 lF &\\iLD dated 1 3 I O 61 9'7 .

Pro(1) - 552912011 dared 2011012014. 1310812015.13106120t9 frnt
tl-ie Principal Chief Colser vator of Forests (FM).

Letter No. C2-3 59 / 9 6 dared 3 1 I 0f I 1 997, 26 I I 1 I 200 t, 24 I O 4 I 2OOi,
08 I I 1 I 2006, 081 01 I 2007 and 23 I 03 I 20 I 9 from rhe tr,Iana gin g

Director. Kj-DC.

t3

l4

ORDER

As pcr- the 45'r' Repor-t of Priblic Accounrs Conmjtte e (2006-2009) on para

I (,. i,.=.',,:,,, :.r,:-.]:':r:ll e|d ed io setile tht-r ;;113111-1i due ll-our the Jier.:lla Fo:-c:i
De'elop,rler:t C o:'pora ticti 1].-FDC,r. ir/roreo*et-. rhe l.,udii i,ioniroring Co:.:tn-ri1lec
Jr4eetings held on 0410412016 ana 511212016 had djrecte<i the For.esl Deparlmenl
1o adjust the allounl due il betu,een KFDC and Governnrent.



(;L a
File No.F\4{LD-D3/I 0/201 ?-F\lT-D

2. Accordiirdly, the Principal Chief Conservator ol Foresls (Forest

\4anagement) had collected.the conrected documents and audited statemellts of
the corresponding years of the l(erala Forest Development Corporation and

r erilied the accuracl, of the amount invch,rd, Tlien. as per the Jetter read ets lith
paper above had prepared and subrrltted adjr-rstnrent proposal as lollou's:-

COR]'OR4TIO NFR {GO rtrR 1{\{trNtT.

I AIi4OUITTT DUtr TO IiERALA FORtrST DE\1trLOP]\[EJ{T

i Loss r.rn accounl of sale ol Eucail,ptus to Grasim

Industries and Hindusran l.iervs Print Limited as per

dilection of Government at rates less than the selling

plice.

Grasinr Industries during the period 1988 - 89 to 1996-97

Hindustan News Print Limited during the period 1992-93

to 1995-96

Amounl in Rs

(a)

(b)

3,9s,89,620.90

7'7,66,'754.82

2 \ualuation of 252 ha of Plantations handed over to

Agasthyavar.ram Biological Park during 1991-92

68,80,000 00

TOTAL 5,42,36,37 5.12

B AMOU]\TT DUE TO GOVERNMENTFROM KE AI,A FORF],ST

DEV T

1 Amount of firewood as part ol Firewood Supply Scheme 63,01,082.57

2 Coupe sale and plantations transferred to Kerala Forest

Development Corporation from Forest Department

96,63,01 8.70

3 Sale ol u,ind falien trees b1, Kerala Forest Development

Corpor alion

1 .l | .73.054 .7 s

Sale of v,,ind lallen Rose'i,ood trees bi' I,-elala Forest

Development Colpbration
21.59.489.00

5 14 athikettan Cardamom Sale I3,40,253.00

6 Arrears of lease rent pa),able upto 2009 -10 r ?( 4, 1(? S)

TOTAL 5,04,79,250.54

C FOREST
FRO]\4

NET AN4OUNT DUE TO KERALA
DF.\/ELOP\{EA\TT CORPORATiON
GOYERI{T{ENT (A - B)

37 ,s7,125.18

4

:.,. i .lr,j .-rr:--(11i As aer Goi'e :-nne;ii Orcie l: read a: I tc, j abole irad beel
tffied r.he i',e;ala Fo:,e;'.-De ', cJ.:ir;r:c::t Colpo: a1ion to suPi:ir' :-ar', ltaterialr ic,

lr4/s. Grasinr Industries Ltd and l\4/s. Hindustan Nen,sprint Ltd. Accordingll .

I(er-ala Forest Deveioplnen1 Corporation had been supplying Euca)5,p1us tvood 1o

Ihe 'v,,ood based ir-rdustries viz. Hindustan t..ve\\,spriDt Limited and Grasinr
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Irrdustries ai subsidised iates for belclY the:'ates undel-the K-era.la Price Fixatiorl

Act. The amount of subsidy js the diflerence betrveen the t ate as per the Price

Firatio Act and the subsidized rates fixed b1, thg s61,sl-nmenl. Aiso. as pef

Govenunenl Ot'det'S lead as 6'h paper above. it \\'aS categoriCallr'nienliotled that

1he dilference be veen ihe prices shall be siVett to la-FDC as subsici-r'bJ'tlie Foresi

DepartrleDl. The subsid,r, rjeclareci bl the Got'ernnlelll fIo1l1 lit.tle to lime io

IiFDC has beelt calculated. The calculatiolt stateDlell1 is given as Annexure L Tbe

final claini figures olr accoutlt ci supplies to Gt'asiill hlclustt'ie: j;

Rs.3.95.89.620.90 aud to tlie Hindustan Ner,,,s Print LiniiLed is Rs.77.66.754.82

(Total Rs.4,73 .56,31 5.72).

A, 2 As per GO read as 7'h paper above. an arca of 252 hectares ol

Eucalyptus hybrid, casuarina, Albizia and cashew plantations raised by KFDC

were handed over to the Kerala Forest DepartmeDt during 1992. Later vide GO

read as 8'h paper above the G.O.(RI) No.298/9I/F&WLD dated l6'8'1991 had

cancelled. Subsequently, as per letter dated 3110311997 tead as l4'h paper above

Managing Director, KFDC requested Government to return the above alea if the

area is not required by the Forest Department. Accordingly as per letter read 12th

paper above, it was decided by the Government that, the above area not to be

returned to Kerala Forest Development corpofation. Hence the Managing

Dir ector, KFDC as per letter 14,h paper above had requested GOvernment to

allow the valuation of the plantations which l-randed over to the Kerala Foresl

Department. The total value of the plantations calculated by KFDC is

Rs.68,80,000,00. The break up cost ol valuation staterl]ent is given as Annexure II.

The totai A niount due to Eerala Foresf Development corporafion frorrl

Golernnrc'.t1t 0tt accotlnf oI 1,..1(a)& (b) and A.2 is Rs. 5,42,36,3-15'7') ae detailed

afi o le.

8.7,2,3,4&5:TheamountsareaspeltheAuditedAccountsofl(erala
Forest Development corporation. These amounts are shotvn as the Amount Due

to Government in the Audited Accounts read 1l'h paper above.

B.6: The Kerala Forest Developrnent Cor.poration '"r,as holding land sir-rce

1976. but the lease rerlt v,,as fixed onl\ duriDg 2002 as pei GO read as 9'h papet'

aboYe. As per the Audited Accounts oi Kerala Foresl Development Corporatiotl

r.ead I l,h papel- above, under. the iLert other Liabilities - I-ease Relrt Pal,able an

ar.r-l ounl of Rs
Dr I i- -i:'-

1.3,'i.42.i:2.52 is shov,'n. Hertce the Iease retli liabilitt' js tal:erl as

.5'- -The ]icrala For-e:;t Der elop;lletrl Cornoiitlic'tl irllri earlit':

ieasc l'arr iiai-,i11ri' siitce iirceLrtiotr i:l i916 to l00l-01 a:,

.6ti. Bul Kerala Folesl Devr;lop:rent Corporaiion u'as trot pal irig

{or 1212.59 Ha of Revenue lartd in Kauna:t Devan Hills area at

ru l\4unnar during tl-re period up to 08.10.2010 u'hen the Kauuan

I e|ollecl rhe

Rs.1.20.39.687

the lease rent

Sii.r.,r voii"y i
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Devan Reser.ve u,as notified as a propcsed P.eser'.,e Forest nnder Sec.4 ol the

Ker.ala Foresr Act vide G O.(P) No.67l2010/F&wLD dated 08.10.2010 and

S.R.O.No.965/2010. The exact calculation delails ol the al]lor-rnt oi

Rs.l,-.,5.42.3_52.52 figur-ing iI tl're Kerala Forest Der e lopnre,rl Corl',olatiotl

icCcut-trS i: plc!ide.j b1, l1-re Ir.4erla-oing Dir ecior-. As sitcll. GoYertlmetrt adopred

rhe ligure ol Rs,1,35.42.352.-i2 provicled. rn. the Audried Accorilrts o1 1i.'1aia

Foresr Der,e-lot:meni Cotpotarion fot'the year 2017-13 as the Lease Renl Pat'al:le

tr-eating it as Ll're con'ecI figure,

The total amount due to tlie GoYernment from lieraia Forest DelelopnienI

corporation on accourlt of B 1 to 6 is Rs.5,04,79,250.54. ln the result fhe net anrount

due to Iierala Forest DeYelopment Corporation from Got'ernntent is A - B above Yiz

Rs.5,42,36,375.72 - Rs' 5,t4,7 9,258.54 = Rs.37,57, 125. 18.

3. As per letter dated 1310612019 read as i3'h paper above, the Principal

chief conservator of Forests (FM) informed that, the Kelala Forest

Developnent corporation has been paying the annual lease rents from 201 0- I 1 to

2017-18 regularly, but did not pay the lease rent for tlre year 2018-19 owing lo

financial constraints. The annual lease rent payable is Rs-7,18,954.00, As such, he

is recommended that the net amount due to Kerala Forest Developnent

Corporatron lrom Government viz Rs.37,5'1,125.00 can be adjusted against the

lease reul payable since the year 201 8-1 9.

4. Governmeut have examined the adjustment proposal in detail, the

accurac), ol the figures are confirmed v"ith ihe verification ol the

cor-rnected/corrobor atin g documeuts/audit rep orts/Governmen t Oi'ders/report of

Pr.incipal ChieI conservaiol' of Folests (Foresllr4 anagem eir',L)/\4 anagir g

Dlr.eclor. i<-FDC etc- The ]ier ala Folest Developltent Coipot'aliorr is a fi'tlh'

Governi1rent o-,i,neci coittpauy ii'il1-r 90'l'" shares to Gorretllnletll oi Iielaia and i0 '

shar-es to Governmenl of lnciia, The accounls of Kerala Fotest DeveJopment

corporation are audited b),the statutory Auditors appointed b;,comptroller &

Auditor General. The Accourrtant General, Kerala cotrducts supplementary

Accounts Audits of the company. The Annual Accour-rts are scrutinized and

coilrrended b\ the State Finance Depaltmeni also. As such, the figures prolided

in the Audited Accounts of the compan)' is talien as accurate ltgules'

E.,'en t1-tough tl-re Kerala Foresl Developlletrt Corllol'ation v'as holding

la:rd :jnce 19,16. the lease reri -,-..a.. li;:ed orl-,, durinc, 2t)02 i,ide GO read as 9'h

l- ile r :, r. ,'.. ti.rc t- is-,,- c, :.tte rr iioii i,i a net.:al itr'Leit:i olr ihr aire:il-: i'i lcasc ;'e:-ii. in

Ltt suLr:f(luct'li Co'. e rlr'Drr rt r:irI relc, lLt' lri])Ll' lilc\r i: t.l'r' tlo 1i,1 1,1i'';1 --'f I

penal interesr on the arrears of lease rent, llt titis:'eg-ard, uo ilrterest need ic, bc

levieci Iiom I(elala Foresl Developmenl Corporairort otl the arrears of ieasc retlt

irai,able viz Rs. 1,35.42,352.52
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Intheabovecircumstal]ces.Gol,erntnetltal.epleasedtoaccordSs].]ctiollto
adjustti-reamoLlntolRs.5,04,79,25054(RupeesFiveCroreFourLaklisSeventl'
Nine Tlrousand T$,o Hundred and Fifty) due fron] KeIala Fo:'est DeveloPrnent

cor.porarior.i to Govemr.uent u,ith tlle amoul]t ol F\s. 5.42.36.375.72 (Rupees Frve

CloteFoltlt.r,Tu,oLal.hsTlri:.ti.Si>lT]lousancTjrieeHut-rdredandSer,ent-r,Frr,e)
due 1o ihe I{erala . Foresl Developn]ellt cOrpof itiorl horn Got'et:ttt]letll lts

reconmended bl' PAC. Govetnmettt also sauctiotled ihat' the alllo!l1l ovet anci

above tire dues can be adjusted froni lease rerlt pai'able lronl 201 [l-20 i9'

(B), order ol the Govelttot-)

DR.ASHA THON{AS IAS

ADD ITIONAL CHIEF SECRETARY

To

The Principal Chief Conservator of Forests & Head of Forest Forces'

ThiruvananthaPuram.

The Principal Chief Conservator of Forests (FM), Thiruvananthapuram '

The Additional Principal Chief Conservator of Forests (FB&A)' '

Thiruvananth aPuram.

The N{anaging Director, Kerala Forest Development Corporation Ltd'

Aaranyakom, I(arapuzha, I(ottayam'

The Principal Accountant General (A&E/Audit)' Kerala'

ThiruvananthaPuram.

TlreFinarrce(Agri-B)Depaftn'Ient(VideNo.40537:llPU.B3l16120ll7.Ffi).

Tlre Forest Er \rr'ildlife (c) Department (vide No. 73lllc2lg-tlF&wLD
dated 13106191)

The Forest & Wiidlile (PS) Depar.tnrerrt (./ide No. 4644lPS/]5/F8I\\/LD

dated 2510211'7)

lnfonr-ration aird Public Relations (Web & New Media) Departn-rent (for

uploading in Governntent v'ebsite).

Stock File / Office CoP-v,

Fort'arded/br, ord er
/ t .,

,L/!-
Section Olficcr
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BrealiupofcostofplantationAgasthyar,anantAreaofTrivandrumDil'isiontransferredto
Forest D eParfinent

\Ialuation oi Area transferred to Foresf Deparrment during i 99i-9i

(Agasthyavananr tsiological Park 252 I-Ia')

Total Yalue

1078000.00
r 978

1983

Section Officer

\/aluation HaNature of PlantationAreaYear

70 2lr4lstack @550 I

stack 38500 / ha
Eucalyptus H1'brid28

2805000.0050 2Mrstack @550 I

stack 27500 / ha.
Eucalyptus HYbrid102.00

1470000.00Rs.30000/haAlbizzia49.001986
33 t 250.00Rs.25000/haCashew13.25i 988
240000.00Rs.20000/haEucalyptus HYbrid12.00r 990
2 r 0000.00Rs.20000/haCasurina10.501990
74s000.00Rs.20000/haLlb\zzra3't.25r 990

6879250.00
Total

Rs.68.80 lakhsRounded to
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t APPENDIX. I

April 1985 to March 2004 -
Rs;13,89,34,2!71,/-

The cost of police gLrards provided to KSEB for the period April 1985 to
September 1999 is I*;.9,65,07,M2/- and for the period from October, 1999 to
March, 2004 is Rs 75,'i9,'17,75'l / - Fotal Rs.26,M,24,593/-). The totat elechicity
charges of the Pol ice Department for the period April 1985 to September 1999
is Rs ,3,23,54,826/- ;nd for the period October 1999 to March 2004 is
R_s.9,37,34,496/ - (Toral Rs.12,54,90,322/ -). Thete was no direct payment of

:1"_.Ir:iry charges by the Police Departnent and cost of police guards by
K.S.E.B for the last several years. Hence the amount payable by pofic!
Departrnent against the elechicig charges (Rs.12,54 ,eO,nZ1-1 has been
adjusted against thc amount payable by K.S.E.B (Rs.26,44,2a,593 /-). The
adiushnent up to the period September 1999 was done on 04.0g.2000 and the
remaining period up to March 2004 was done on 02.03.2005. The balance
amount payable by K.S.E.B to Police Deparhnent as on March 2004 is
Rs|13,89,34,271. / -. 3ut now K.S.E.B has iaised certain objections in the
computation of the lrill of cost by the police Departnent. The matter is under
the consideration of Government. The mutuj adjustrnent for the remaining
period from April 2004 to March 2009 i.e,, till the direct payment system re_
inhoduced, will be done after the clarification of the computation of bill of
cos t.

The Cochin Port Trust has
(Rs.37,55,340/-). Silce the
Instailations, the Port Trus

paid cost for the period 01.04.1989 to 31.03.1994
CISF was enhusted to guard vital Port
t is not willing for payment of cost to Kerala Police

since 01.M.1994.

Airport Authority had setded tlre dues leaving a balance of Rs.1,,48,20,360/-
This is bein tal<en u with A ort Authori for t of the dues.
During the last sev: ral years Southern Railways did not paid the amount due
to Police Departmc; rt in full hstead they adjusted the amount due to them
from various depa: hnents of the State against the amount due to Police
D"ParEnent. The Arlditional Chief Secretary (Home & Vigilance) convened a
meeting of the concerned in this regard on 15.11.2007 and in the meeung it
was decided not to adjust the amount due to Southern Ra.ilway from various
Deparhnents agailst the amount due to police Departrnent by Southern
Railway from 2008 onwards. Regarding the settlement of pendency from
1998-99 onwards it was decided the Deparbnents concerned should remit the

Sl.No. Name of Institution Period and Amount due Remarks

1

KERALA STATE
ELECTRICITY BOARD
(K.s.E.B)

2 Cochin Port Trust 01.04.1994 to 31.03.1998 -
Rs.56,85,927 / -

3 Airport Authority
2002 - Rs.1,48,70,360

Ba.lance payment till July

4 Southern Railways 798+85 to 200G07 -
Rs.72,74,66,450/-

amount to Southern Rai]ways ard in hrrn retum the amount so
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The matter is under correspondence with the P\l/D Authorities, Tamil Nadu.
They are making part payment and he balance accumulated to such huge
arnount,

-do-

-do-

Ai-p^
B:,li.ij: a.

Sf,0. ',I 'ltrl . -

1i.., r(i rl -, ,,
,r,!-,, ''|( i :i L

iiirrrr,, r.i,.r

collected. to Police Department. Accordingly an amount of Rs.37,11,712/-
remitted by PWD to Southern Railway has been received in the Police
Deparhnent during 2008. It was also decided regarding the pending dues
prior to 1998, the Departrnents concerned should examine the matter in
consultation with the Southern Railway. A copy of the minutes of the
meeting is enclosed. Regarding the reimbursement of the cost for the year
2007-08, Audit CertiJicate has been furnished to Southern Railway and the
payment is awaited.

5 M/s Grasim Industries 07.07.1985 to 10.11.1988 -
Rs.11,45,640/-

The firm challenged the demand raised by the Police Deparhnent for the
a ment of cost arid t}re matter is with Hi Court, Ernakulam.

No police guard ls being provided to SC/ST Development Deparhnent and
hence no cost is reimbursable by that deparknent to Police Deparknent. The
amount payable is the 507o central share towards the expenditure of Special
Mobile Squads at Pa.lal<-kad, Wayanad and Kasaragod constituted for
implementation oI PCR Act 1955 and SC/ST POA Act 1989. The matter is
under correspondence with the Government for a decision in the matter as it
is learnt that Governnrent o India will reimburse 50% share for the first 5

s on] for the Centrall onsored Schemes.

6
SC/ST Development
Department

7 Peruvasipallam Dam Up to 31.03.2009 -
Rs.48,15,306/-

8 Parambikulam Dam Up to 31.03.2009 -
Rs.50,09,825/-

9 Thunakadavu Dam Up to 31.03.2009 -
Rs.30,74,804/-

I
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al the meeEirr of Arlditional C'leef Seere IioBre &vl
Ivith R -a-uthcrities arld cffieers of ctherde tc held et -t,Jl E.tk

- . on l5.II.200Z ,....

TIre n:'eeting co,,rneflced ai 3.45 pm in the chanrber of Ariditio,al chief
secrea"ry (Home & \iigr.laucs)- Ar ihe cub31 A,ccitio,al ch,"f S"cr"ra.;
explained biefly iJ:e riecisio, tai<ea in the iasr meeti,g heid o, i s'tg.Z.i_t, an rhe
iss.es reeardi,E t,ie d*es penaa;ng wrtti so,ihem Rairwav payirhre ,. lr*, r.
Police. It vras decided rn the meetipg Lhal Bad-.;,,ay .n"; ;.;;;.t, o:;;*

Participauts - As pe,r. Iisr attached

arrear statement to poiice Department aud tiie police Deparimenr shouici verifl,
and ascerfain.$q acqral 3qo.,g.nq $ue !9 Pjlice Dgp.artmgnr from Railu,av.
Accordingty the p,gilway

euthorities submiued division-wise arrr:ci. statemenl f^-
the perio<i from l99E_99 ro 2005-06 Payable 

To Railway by the various
rieparnnea{s of the state-and e amount thus due to Railway has been adjusted by
tho Railr+ray from t5e duos payabl,r tc PoEce Deparkaent. ,{n amount of
Es.9 ,75,60,858 has been adjusted bythe Soruhern Raiiuay from the arnount due to
Pp]ice Departtrent on account of lolice Ser-vice rendered to Railway. The
Additonal Seu.e1ar;,, I"SGD, stated that the penil_irrg due to Raililay by LSGD s
nearly one crore rupees. The Additionai Ctrief Secreu4' riralre ir ciear drat no
adjustment ls sslble in f.rture from the amourt due to polic.e l)epartnreni, s!nce-
each devartment t',as D,, allocatioa He requpsted P.a;l-*ay io grve
yean rse bill ro tire deprartruenu concemed and coiiec[ lhe emourt direcriy from
tbe CWarrqrgF,,"ptfad o.f 4djusrip-g the am(xxrt Police

_ Departnienf, TheI ii
Finanoo MeolS*, gouth?n Railwgy plqled th4t 'rlr,rre lyill be .adj ushneuts from
flre amourrt due to pofice from 2008 onwards Irrey wiii coliesi the
3q1-o.1.f 4,,grrr,l|€lly, ggli}, fl;e .$.trrr,"41P",.1t cotrcerned,

1. . ,' .!ti!'.1 t,-. .
R!cqg,'ng. seftlement of

pending dues to Railway by the dgpartrnenls oo.nce6-red aad. the pendrtg dues to
Police Deparment by Railwa% Aridilional Chief' Socraary suggeued &, ,lrp_



A
a D

r*

dgpa4m€nt concerged should coll€ct r}e dues from l99g_99 from ri:e aEe^ r,:ies
* 9Q499mqd _un{qft,e_ir _contgot_4r-d reEr-I i! t9 fotigg,pgAEp_9-qlSl thq d*p-a#*ot

concemed should rernit tie peadi4g dues to*Sifway aad +hq R.a,way shourd rcmi
back iire ciues payabie to poiice Departrreur. Aririiuonar secrerary, Finance
Departme*l stated that the proper vray to maintaar accourf is to corect,the daes to
Raiiway &om the departmerts conccmed ad reii:it it to Raillr; ;;;;;"r,
should re'srit back rhe amourt ro police Depann-,enr. A,'ridirioaai chief secrerarr,
suggested that the depa-rraarts concemed shouid ea-oure trat &e *ornt du" to
Railwey is remitfied ir time. m,i Eio*r"" Oiftcer, pWD (NI, sta,*d that tlio
amount due to Railq,ay by the pWi ffVifl wiii be given bv rhe Govemmerrt of
India' The Deputy c.ao, K*EB staled that as far as K-SEB ii concer-aed there are
no dues to Railway. Thoy lrave paid in cxcess.

4fter de'r*iled discusdon the following deeisio!-s weret&lieil.
l) ILe aa15uil payable to?otibelDepartaaeel:try tre sotrthe,m Bairway on

:i-.

accbutrt of serv'ice"s readaed lra froni 003 orw'aids TIie
Itailway should rernit the'.pemee amourt directlv to police Departnent ln
tirne-'' - ''

uecessafY will be issued-bv the Finalrce Departrnent.
4) The itruestion ofsettling pending'dires prior'to 199g should be exa:ained by

ttie aep:irtmeats conceraed in coosrrltation w-titi ltauwl:Hay

5) The superintenilent of poticg Railway shouid 
"asore 

rnur tire amount ciue
to^Poficd Depirfurent ajd"dbio.,,1 of poficri sen"ice rdndered is renritted to

2) Regardiug'lefirement of peiiding' ,iues to Rairway by'trii'departnrouts
concemed and the penains tues to polce Oepartmirm t v poit*uv, rir"' depiutrrent ciirrcemeir shourd repril &g'dued taun rggg-gg-onwards to
Railway 

"irid'- the aruount'tliiis conected 
t 
slroulii b" j:etunied to porice

D?artuent by Railwar,.

3) Regarding the recovery of penr{ing csaes to F-ailway frosr flre deparlme.ats
conoerued aod clearing tbe peridi,g due to p.rrice Depaitrrreiil by Raiiways,

.i Ji;.r,.,:ii i,, i - :l
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Police Deparrnent in time from 2008 onrvards, by preferring the ciaims in

tlr:e

T'nehreeting came to an end at 4.30 pm

List of Particioants:

l) Shri.A.Govindarajan, Southern Railway.

2) Shri.M.N.Krsihnamurthy IPS, Inspector General of Police (Administration)

3) Shri.S.Arockiadoss, Assistant Divisional -Finance Manager, Madhurai

4) Shri.P.R.Devaraj, FM & CAO,Kerala Water Authorig

5) Sri.A.Mohanan, Superintendent of Police; Railways, Thiruvananthapuram

6) Shri.A.K.Venugopal, Dy.SP, DCRB

7) Shri.Johnson Jacob, CE (General and Tariff), KSEB

8) Shri.Binu Jacob Kurian, Dy CAO, O/o FA, Kerala State Electricity Board

9) Shfi.P.G.Chandran, Assistant Divisional Finance Manager, Thiruvananthapuram

10) Shri.P.Ganasekharan, Senior Seciion Officer, Railway Division, Madhurai

I I) Shri.K.Chinnannan, Southem Railway[\iladhurai -' -
12) ShriPJustine, UDC, O/o the Superintendent of Police, Railway, Thiruvananthapuram

I 3) Smt. S.B.Ushakumari, Additional Secretary, Home Department

14) Shri.R.Madhusoodanan Nair, Under Secretary,.Home Departrnent

1 5) Shd.P.Radhakrishnarl SO(A)

I 6) Shri.C.Padmakumar, SO/Southem Railway

I 7) Smt.G.S.Padmakumari Amma, Additional Secretary, Finance Department

I 8) Smt.M.S.Santhi, Additional Secretary,.LSGD

I 9) Shri.V.S.Pradeep, Accounts Manager

201 stn.f .O.f oulose, ADFM, Palghat

2l) Shri.N.Padmukumar, Senior Finance Offrcer, PWD (Roads & Bridges)

22) Shri.T.Sanal Kumar, FO, NH, PWD

23) Smt.P.K.Chandrika Devi, Additional Secretary, PWD

24) Shri.V.B.Ramesh Kumar, Dy.SP, Administration, Railway

B:r^
BINDUK.IC
Section Offic€r

Home (E) DcPartment

Government Secretariat . ,

lStieva:fi aEkP+l:4--,i;?.
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GOVERNMENT OF KERALA
Abstract

Home Department - Implementation of the recommendation in Para 37 of 45s report of PAC
(2006-2008)- Introduction of necessary provisions in the Rule/]vlanual of the Police
Department- Sanction accorded - Orders issued.

HOME (E) DEPARTMENT
G.O. (Ms) No.35/2013/Home Dated, Thiruvananthapuram, 08.02 .2013
Read:- Letters No:86/409/2006 dated 16106/2009 and 12/1012010 from the State Police

Chie{, Kerala,Thiruvananthapuram.

ORDER

At present the State Police give Guard/Security to Govemment Enterprises and Public

Sector Undertakings according to their needs. As per Police Standing Order I PSO Vol 2

Duties Chapter XVItr Rule 431 and Rule 506 of Chapter XX I there is provision to provide

guard/security etc. on request to private parties also. The procedure for claiming Bill of Cost

is as laid down in the PHQ Circular No. 124170. But at present there is no provision for

collecting interesVpenal interest on belated payments from the parties concemed.

The Public Accounts Committee (2006-2008) in Para 37 of its 45th Reporr commented

as follows.

"The Committee notes that as there is no provision for charging interest and penal
interest for delay in remittance of dues by beneficiary institutions the police department is
bearing unnecessary financjal loss. The Committee, therefore recommeni:ls inlroduction of
necessary provisions in the Rule/Manual of the police department for levying interest and
penal interest on belated payment of dues to the department ".

In view of the above comment the State Police Chief vide his letter read above has

reported that the primary duty of the Police Department is to protect life and property ofrhe

people. It is not practical to charge interest/penal interest on belated payments of Bill of
Cost from the beneficiary institutions under Govemment Sector. Therefore, there is no need

for realization of interest/penal interest from Govemment Organizations. But it is quite

natural to realize the Bill of Cost from the private sector. The payment of Bill of Cost in

advance may be insisted fiom these institutions for providing Police Guard/Security. Once

this is insisted, the question of penal interest will not arise.

(Contd on page ..2)
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Government have examined the ma$er in detail and are pleased to introduce the

following conditions for realizing Bill of Cost for providing Guard/Security to Govemment

Instirutions and to Private/Commercial establishments'

i) No interest or penal interest will be levied from Govemment Departments and

institutionsforbelatedpaymentofBillofCostofGuard/Securityprovidedby

Police DePartment.

ii) For providing Police Guard/Security to private establishments /commercial

undertakings, those instirutions need to make advance payment of the Bill of cost

to the Police DePartment.

Necessary amendments to the above effect will be made in the Rules/lvlanual of

the Police DePartment .

(By order of the Govemor)
SAJEN PETER

Principal Secretary to Government

To

The State Police Chief , Kerala, Thiruvananthapuram,

The Secretary, Legislature Secretariat, Vikas Bhavan , Thiruvananthapuram' (with C/L)

The Principai Accbuntant General (Audit) Kerala, Thiruvananthapuram'

The Accountant General (A&ElKerala, Thiruvananthaptrram,

The Finance Department,
(Vide U.O. No. 4 4374lExp.Bl D012lFin dated 22'09'2012)

The Law Department
(Vide U.O.No. 2438 /E\ 120 I 2 llaw dated I 3.04'20 I 2)

Home (A) Department
The Informatircn and Public Relations Srlew Media) Division Department

(For publishing in the website)

Stook File/Oftice CoPY

Forwarded/ By order

Section Of.ficer
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GOVERNMENT OF KERALA
bstract

Higher Education - Kerala Books and Publications Society (KBPS) - ID.No'85/96-
before the Labour Court, Ernakulam - Request of Kerala Books and Publications

Society -Rejected - Orders issued.

HIGHER EDUCATION (H) DEPARTMENT

c.o. (R0 No. 2548/14lH.Edn. Dated, Thiruvananthapuram, 27.10.20L4

I
f'

Read:- 1. G.O.(P) No.17 /76/H.Edn'dated 17.2.L976
2. Award in ID No.85/96 dated 15.3.2005 of the Labour Court ,

Efnakulam.
3. Leuer No.548/P&A3 dated ffi$OOS from the Managing

Director, Kerala Books and Pdffiations Society.

4. Letter No. 548/P&A3/2890 dated 31.10.2005 from the, Managing

Director, Kerala Books and Publications Society

The Labour Court, Ernakulam vide reference 2 above passed hn award on .
15-3-2005 in Industrial Dispute No. 85/1996 between Managing Director, Kerala

Books and Publications Society & others and the workmen of Kerala Books and

Publications Society represented by various trade unions. The Labour Court

directed the management to consider the demand of the union for the application of

Kerala Service Rule to workers of the Kerala Books and Publications Society or to

convert the Kerala Books and Pirblications Society as a Govemment run printing

unit under the Education Department.

Accordingly, Managing Director, Kerala Books and Publications Society

forwarded a copy of the award for appropriate action as per letter read as 3'd paper

above. The Managing Direcl$.Sub#iHed that by introducing Kerala Service Rules

in the Society, additional cHfhitmdnti will fall upon the Society which it will not

be able to bear without consequent increase in printing charges of text books which
will not be in public interest.

Government have examined the matter in detail. The Service Conditions of
the Workmen of Kerala Books and Publications Society are as per Industrial
Employment ( Standing orders) Act 1946, and the wages and service conditions of
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&
the workmen in Kerala Book and publications society were revised on 2l-,ir:1oqz
based on Memorandum of settlement signed betwee[ management and employ.Ees
as provided in Rule 59 of Kerala'Industrial Dispute Rutes. AJthe-Kerala Books and
Publications society is a society registered under Travancore-cochin Literary
scientific and charitable societies Act, there are certified standing orders applicabll
to the employees of the society. Also various enacrnents such as Factoiies Act,
Industrial Dispute Act, Payment of wages Act, Minimum wages Act,Graruity Acq
ESI Act, EPF, workmen compensation Acr, etc are.appricabte to the workers of
Kerala Book and Publications Society.

The request for implementing Kerala Service Rules stems from the fact that
the. emp-loyees will get pension as is being provided to Govemment Emproyees.
This will resultin huge financial commitments which the society will not be able to
sustain. Also, there are a large number of public sector Underakings in similar
situation under the control of various Deparnnents and it is not possible to convert
them as part of the govemment departments.

' Kerala Books and publications society was specifically established to run it
as a corlmercial unit as per the Govemment orier read 

"as 
tst paper auove.

Accordingly,.the service coldjtigns were brought under the worker,s .oip.rrutioo
Act. 1923 (Para .13 (r) oI MOA). es suctr, Kera]a Service Rules cannot be
implemented in .Kerala Books'and publications society as per existingiprovisions.If Kerala service Rule is to be iniplemented, the MoA'and tt. oii,i, relevanr
provisions will have to be amended ana tne impiementation of Kerala service Rulerwill resulLin huge financial commitments which the socieiy;iii^;",il;ii;'
:rr.,3". . 

Hen_ce the requests of the Managing Director, Kerala Bo;ks 
-;n;

(By Order of the Governor)
Dr. Raju Narayana Swamy IAS

Secretary to Govemment

The Managing Director, Kerala Books and publications Society,Kakkanad, Kochi.
The Principal'Accountanr General (Audit), Kerala, Thiruvananthapuram
The Aecountant General (A&E), Kerala, Thiruvananthapuralm.
Finance Deparrment (vide U.O. Note N0.951g6/p UC2l10/Fin dated 05.02.201 1).
The (Web & New Media) for publishing in the web site.

File / Officecopy.
arr-

&i&r,.

Forwarded/Bv Order

,r",fu^ou*",
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GOVERNMENT OF KERALA

ABSTRACT

The Kerala Books and Publications Society - Constitution of - Orders issued.

HIGHER EDUCATION (}' DEPARTMENT

G.O.(P) No. 17l76/H.Edn. Dated,Trivandrum,'l7thFebruary, 1976.

ORDER

The Government Presses in the State are able to print only about 30% of the
requirements of School Text Books. The major portion ofthe work is therefore being entrusted

to piivaie printers: ThLs the need for a Government owned modern book printing press was

keenly felt. Government have therefore decided to establish a modern Text Book Printing Press

at Thrikkakara, Ernakulam District.

2. Government have, considered how best the Text Book Printing Press can be run as a
commercial unit and.what should be the type of the organisation. The practice followed in the

other States was also taken into consideration. After considering all aspects Government are
pleased to order that the Text Book Printing Press should be established and run as a separate

unit on commercial basis by a Society to be constituted and registered under the Travancore

Cochin Literary, Scientific and Charitable Societies Registration Act, 195S.

3. Governmenl are therefore pleased to constitute a society by name "The Kerala Books and

Publications societ/ to be registered under the Travancore cochin Literary, scientific and

charitable societies Registration Act, 1955 (Act 12 of 1955) to establish and run the proposed
printing press at rhrikkakara. The draft memorandum of Association and the Rules and
Regulations ofthe Society as approved by Government are appended to this order.

4. The first Governing Body of the Society will consist of the following Directors who will
subscribe their names to the Memorandum of Association. The Governing Body will remain in

office for a period of 3 years.

1

2

J

4

Special Secretary to Government, Education Department.

Additional Secretary to Government,

General Education Department

Secretary to Government, Finance Department

Director of Printing and Stationery

Director of Public lnskuction

Chairman

Member

1
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